
159 Re. Question o f Priv. MAY 30. 1972 Extension o f Session 160

faqr 5)f3?rr fHarfsr ®u<rrc m  *rfaf?r 
qv srfar 5TPTR srfafa *«rrfaar

n$  $ 1

(2 )  stft*r (fa«PT*r mi f a f a w )
arfaffpro, 1951 % sr̂ xntcf sftvWrr 
STTSff<T % 3rTt^-T^f <rc f w T  wx$t 
% fo q  ^  *re*ft*RT faarcfafa *fV 

*rf 1 1 %* 3̂fVfeFrcf faarrfafa % sr̂ ^̂ tcr 
*nft 3rT%̂ T>'r̂ f «tt fasrffa ®miT. 
m  *rfar% srcr fasrrc: f%trr srretT |  aftr

% fcrq sfafa
% qmr %sr fo rr  srrerr h  i

(3) eptsrarr faster sjtftr tff*rf?r 
WSTif l O T O ^  % tfgffrrT

*n*r % amrrcr % faq a n fe ’-’mf «p> f̂ rqr- zik srfacrsf src*T*>r3r?T ft *rf 11

(4) ferqrorc fairer fafa % fr̂ RcTT 
srfsn t % srorsrciq &r U s tN f
fa^cT % 5RT*T *THT% ^T fafa^FT
fo*rr *r*T 1 1

(5) £er 3 arV arfsr^ ssm rrfsft
*Pt WlfPT % f^rcr 3TT*pfqcT

^  15 Pram ?nt sr5̂  fâ rr?re 
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Re: QUESTION OF PRIVTLEGE
(Q uery)

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): May I make a submission, Sir ? 
what happened to the privilege question that I 
raised the other day about a particular officer,

in this case the Managing Director of the nat­
ional Industrial Development Corporation 7 
The matter comes within the purview of this 
House and the House should take cognizance 
of that. The Action-Taken Report is for 
those recommendations and suggestions that 
are there in the Report against different pro* 
jects and other things. But this matter should 
not be mixed up. This matter should be sent 
to the Privileges Committee. This is two 
years old and we have had enough discussion 
on it.

MR. SPEAKER ■ I have fully studied it. 
I have seen the precedents also. When such 
remarks are made, that officer has a right to 
appeal to the Committee. The Government 
has a right to explain the position to the 
Committee. Then, after the Action-Taken 
Report comes, we will take cognizance of it. 
I have fully studied this mattter.

la  02 hrs.

EXTFNS10N OF SESSION

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANSs 
PORT (SHRI RAJ BAHADUR) : Sir, this 
morning, the leaders of the Opposition partien 
held a meeting with the Minster of Educatioa 
and other Ministers and a Suggition was una­
nimously accepted that some more time should 
be given for the study of the Aligarh Muslim 
University Amendment Bill. In fact, it was my 
suggestion that if more time was needed wc 
should certainly consider it. The Education 
Minister was good enough to say that if that 
was done, it would be acceptable to him. 
There was a consensus of opinion that we may 
have one more day for study of the Bill. We 
do not want to give an impression that we 
are hustling through with the Bill. At the 
meeting many points of view were expressed 
but I am not speaking on the merits of the 
Bill. I am only requesting that the House 
may sit for one more day, so that full time 
may be given for the study of the Bill.

MR. SPEAKER : They have agreed. So 
far as one more day is concerned, you can 
have as many days as you like. 1 am pre­
pared to preside over it.

SHRI JYOTIRMOY BOSU : (Diamond 
Harbour) : You will be presiding over the



161 Extension o f Session JYAISTHA 9, 1894 (SAKA) Papers l a d  162

body only and not the soul of the House 
because we are already worn out and tired 
and we want to go home. We have already 
drawn up our programme to go back, reser­
vations done, everything settled. Now, at the 
last moment, if the command that the 
session should be extended by another day, 
we are at your command. But you will 
appreciate our difficulties also. Therefore, 1 
suggest that they may keep the Bill pending 
till the next session or they agree to send it 
to the Joint Committee.

MR. SPEAKER : It is not my command. 
I am only commanding myself.

SHRI G. VISWANATHAN (Wandi- 
w ash): When we proposed lhat the Session 
could be extended by one more day, you 
agreed, Sir, but the Minister did not agree 
and said that they wanted to attend the 
AICC meeting and all that. Now, all of a 
sudden, he says that we may sit foi one 
more day.

MR. SPEAKER : He was not in a tight 
corner at that time. (Interruption)

SHRI PILOO MODY (Godhra) . I 
would like to know which arc the so-called 
leaders he met. I do not see any paity agree­
ing. May be, he met some members of his 
own party who aie in the opposition. 
(Interruption)

SHRI JYOTIRMOY BOSIJ : Sir, we do 
not agree to the extension of the Session 
We feel that the Aligarh Muslim University 
Bill could be discussed fully and well in the 
next Session unless they agree to send it to 
the Joint Select Committee right now.

SHRI INDRAJ1T GUPTA (Alipore) : 
I would like to know from my friend, Mr. 
Piloo Mody, whether Prof. Ruthnaswamy of 
the other House had left his party and joined 
Mr. Raj Bahadur.

SHRI PILOO MODY : I cannot under 
stand what the Rajya Sabha has to do witli 
the business of the Lok Sabha When I made 
the previous allegation that it must be mem* 
bers of the Congress in opposition to iheir 
own party, I included Mr. Indrajit Gupta.
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MR. SPEAKER : I think, it is all right. 
We shall sit on 1st June also.

SHRI PILOO MODY : You may sit, 
but not we.

MR. SPEAKER : I think, we will not 
bu able to sit without you. You must come.

i?  07 h r i

PAPERS LAID ON THE TABLE

R k m e w  o f  A n n u a l  R u r o i t T  a n d  D i r e c t o r s '  

R e p o r t  e t c  o f  O u i s u a  R o a d  T k a n s *  
i ’o b t  Co , L t d  , a n d  T b i e n n i a i -  

R k V IE W  O F  R rH K A U C H  De- 
sinus a k d  S t a n d a r d s

O R G A N IS A T IO N

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : On behalf of Shri K. 
Hanumanthaiya, I beg to lay on the Table :

(1) A copy each of the following papers 
(Hlnidi and English versions) under 
subjection (I) of section 619A of 
the Companies Act, 1956 :

( i )  Rtview by the Government on 
the working of the Orissa Road 
1 lanvpoit Company Limited, 
Bcrhamrur (Ganjam) for the 
year 1969-70.


